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AF TG Eo1 AT HICAoft o % ST & forg (wamdug 028) iR Ay 4 feie faaw, 2004 &

FIAT FL&AT ST

#.9.

ot fe does

FEIMIETU SO E R T E T

TerEey 028 FT §8/ I
Ao, AT anfe

1.

Teeft o= &1 zom H dEUmen, AN FT
SHTTOTRZOT AT To5iohe

g foreiee fa, 2004

1.1

ST ATHHLT IET TS 0H 028 % SATHT qATIT
FLAT

TITEUH 028 T @% 2.3,
T 2.5AT TS 2.6

st 7 it zom ¥ figuwen, AT FRT
THTTOTR T TETFT

AU 3224 AT
e =, 2004

S foeor g oarsud o 15713-2006 A7
ALTHA-15500 F AT Foeh i 1 |

JRfou®s ®T H WA ATHE0 gt S
TARTLTAT T ST qATad A% & A& =
THTOT 957 AT TGTE 7 FeaTa 3T |

STEUE ; 15713-2006 =T
AEUAA-15500

S ATHFT FRT AEUE ;o 15714-2006 AT
AETHA-15500 F ATATE T T A
JEfoUF T T AH ATHFOT GATAT  TiH
SARTITAT RT ST qAiad AT9F & AT A=
JHTOT 9= AT AT T AT FIT |

AU : 15714-2006 =T
A TEAT-15500

I IATITHT aTed”

s

S ATHFT FRT AEUH - 15717-2006 AT
AETHA-15500 F ATATE T T A
TJEfeqds T H T ATTFLT  TAAT AT
SARTITAT RT ST qAiad AT9F & AT A=
THTOT 9= AT AT T AT FIT |

U : 15717-2006

5.1

i afeTferT 9o

ST SATFIOT ERT emsud ;. 15712-2006 AT
ATETEA-15500 F AT ToH T ST
Ty T H T ATTET  TAAT AT
STARTITAT BT ST q@iad AE & AT S
JHToT = AT AT T HeAra 4 |

STETH : 15712-2006

qr
AEUAA-15500




[am II—wve 3(1) ] HRA R TSI ¢ STHTEO 3
6. ToRfeiT sherererer 9 a¥ gfdesrad &t = T ud 028 F SAqa | vsreud 028 F @€ 2.2.2,
(|\J‘,-|\y|s|\1(.| '@Qﬂgﬂcﬂ_'] Gl'l'_q’?ﬂ %{Eﬁ{ﬂ Q‘l—{—[aﬁ'G Ui 7@3223,@?{224, @—g
frem) 22547 @< 2.2.6
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FfersRT Y 5= Toesd T ST AT THIOT 9 AT A ROE 7 | v 15715-2008
TATIT 1= ATHHLOT GIT s 15715-2008
F ST AT ST |
9. TUAST 28 AT
9.1 100kPa" & 31T 3= <1
9.1.1 | 2.15 MPa’ ¥ st
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TATIT 1= ATHHLT FIT e 15716-2006
& IETE AT ST |
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 24th July, 2014

G.S.R. 534(E).—Whereas the draft of certain rules further to amend the Central Motor Vehicles
Rules, 1989 was published, as required under sections 27, 41, 50 and 110 of the Motor Vehicles Act, 1988 (59
of 1988), vide notification of the Government of India in the Ministry of Road Transport and Highways,
number G.S.R. 187(E), dated the 14th March, 2014 in the Gazette of India, Extraordinary, Part II, Section 3,
sub-section (i), inviting objections and suggestions from all persons likely to be affected thereby, before expiry
of the period of thirty days from the date on which copies of the Gazette of India containing the said
notification were made available to the public;

And, whereas, copies of the Gazette notification in which the said notification was published were
made available to the public on the 14th March, 2014;

And, whereas, the objections and suggestions received from the public in respect on the said draft have
been considered by the Central Government.

Now, therefore, in exercise of the powers conferred by sections 56 and 64, sub-section (14) of section
88 and section 110 of the said Motor Vehicles Act, 1988, the Central Government hereby makes the following
rules further to amend the Central Motor Vehicles Rules, 1989, namely:—

1. (1) These rules may be called the Central Motor Vehicles (13th Amendment) Rules, 2014.

(2) Subject to the other provisions of these rules, they shall come into force on the date of their final
publication in the Official Gazette.

2. On and after the expiry of one year from the date of commencement of the Central Motor Vehicles
(13th Amendment) Rules, 2014, in rule 115B,—

(i) for item E, the following item shall be substituted, namely:—

“ E. CNG vehicles or kit components, including their installation, shall conform to the safety
checks given in the Annexure 1X.”;

(i1) for Annexure IX, the following Annexure shall be substituted, namely:—
“ANNEXURE IX
[See item E of rule 115B]

Safety Checks for use of CNG Fuels in internal combustion engined vehicles (as per AIS 028) and
Indian Gas Cylinder Rules, 2004

Sr. CNG Kit Certifying /Verifying Authority Clause of AIS 028 / Other

No. | Component Rules, Standards, etc.

1 Cylinder* PESO, Nagpur to certify or endorse in case of | Gas cylinder rules, 2004
foreign make

1.1 Fitment of cylinder on | Test agency to verify as per AIS 028 Clause no. 2.3, 2.5 and 2.6 of

vehicle AIS 028

2 Cylinder valves* PESO, Nagpur to certify or endorse in case of | IS: 3224 or Gas cylinder rules
foreign make 2004

3 Regulator* Testing of the component as per IS:15713-2006 or | IS: 15713-2006 or
ISO-15500 by test agency. ISO-15500

Alternatively, test agency to verify the test
certificate or report conforming to the above
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standard issued by accredited testing laboratory.

4 Gas-Air Mixer*

Testing of the component as per IS:15714-
2006 or ISO-15500 by test agency.
Alternatively, test agency to verify the test

certificate or report conforming to the above
standard issued by accredited testing laboratory.

IS: 15714-2006 or ISO-15500

5 Petrol Solenoid | Testing of the component as per IS: 15717-2006 by | IS: 15717-2006
Valve* test agency.
Alternatively, test agency to verify the test certificate
or report conforming to the above standard issued by
accredited testing laboratory.
5.1 Gas Solenoid Valve* Testing of the component as per IS: 15712-2006 or | IS: 15712-2006 or ISO-15500

ISO-15500 by test agency.

Alternatively, test agency to verify the test certificate
or report conforming to the above standard issued by
accredited testing laboratory.

6 Filling Connection Installation on vehicle to be checked by test agency | Clauses 2.2.2,2.2.3,2.2.4,2.2.5
(NZS & NGV-1 type) | S Per AIS 028 and 2.2.6 of AIS 028
7 Ventilation Test agency to verify. Clause 2.4.2 of AIS 028

Testing of Conduit*

Testing of the component or verification of
certificate or test report as per IS: 15715-2008 by test
agency.

IS: 15715-2008

CNG fuel line
9.1 High pressure —
exceeding 100 kPa*
9.1.1 | Exceeding 2.15 MPa
- Rigid pipe Testing of the component or verification of | IS: 15716-2006
certificate or test report as per IS: 15716-2006 by
test agency.
- Flexible hose Testing of the component or verification of | 3.1.3.1,3.1.3.2 and
certificate or test report as per AIS -28 by test | 3 1 33 1 of AIS-028
agency. T
9.1.2 | Exceeding 100 kPa Testing of the component or verification of | IS: 15722-2006
and less than 2.15 MPa | certificate or test report as per  IS: 15722-2006 by
test agency.
9.2 Low pressure - Not Testing of the component or verification of | IS: 15722-2006
exceeding 100 kPa* certificate or test report as per IS: 15722-2006 by test
agency.
9.3 Joints and Testing by test agency. Clause 3.1.4.1, 3.2.1 (b) of AIS
connections™ 028

10 Compartment or

Sub-compartment*

Testing of the component or verification of
certificate or test report as per IS: 15720-2008 by test
agency.

IS: 15720-2008

11 Safety check for
installation of CNG
system

Safety checks to be carried out by test agency as per
AIS 028.

Relevant clauses of AIS

028
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* Certificate issued by accredited testing agency of the country of origin or a report issued by internationally
accredited test laboratory may also be accepted.

NOTE 1—Only the standards, as amended from time to time, as mentioned above, shall be referred for
compliance.

NOTE 2—Approvals issued prior to implementation of these rules shall be extended for compliance to above
requirements without revalidation. ”

[F. No. RT-11036/77/2013-MVL]
SANJAY BANDOPADHYAYA, Jt. Secy.

Note :—The principal rules were published in the Gazette of India vide number G.S.R. 590(E), dated the
2nd June, 1989 and last amended vide number G.S.R. 504(E), dated 16th July, 2014.
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